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' “THE COINAGE (AMENDMENT) ACT, 1985

No. 33 oF 1985

[24th May, 1985] ‘

An Act further to amend the Golnage Act 1906

BE it. enacted by Parhament in the Thirty 31xth Year of the, Repub]lc
of Indla as follows:— : e

-1-., Thi-s Aét fnay be céiléd' 'thé'-Coina.ge (Am,éndmént') 'Ac.t 1985

2, Sectlon 6 of the Coinage Act 1906 shall be- re-numbered as sub-.:
‘sectlon (1) of that sect1on and after sub-section - (1) as so’ re-numbered -
the followmu sub-sectlon shall be inserted, namely — ‘

“ (2) No»w1thstand1ng anythmg contamed in- subasectlon (1)

'_ the Central Government is. of opinion that it is necessary or expe- 7

dlent in. the pubhc interest so to do, 1’( may authomse the commg, in

like manner as is pmv1ded in that sub section, of coing by any per-

son- (1ncIud1ng the Government of any forelgn country) beyond the

Timits ‘of India and 1mport such c01ns for, 1ssue under 1ts authorlty _

- under that sub-sectmn
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